
■(c) N o such report^ has come to the
notice o f the Government.

(d) Does not arise.

Accident in Modernisation Flant of
Sindri l?nit of F.C.I.

2365. SHRI A. K. ROY: Will the 
Minister of PETROLEUM. CHEMI­
CALS AND FERTILIZERS be pleased 
to state:

(a) whether there was an accident 
in the Modernisation Plant of Sindri
Unit of the F.C.I. on 16th September,
1978 in which one worker died, if so, 
facts in details;

(b) whether it is a fact that there 
was no ‘Safety Point’ or security staff 
■at the spot mandatory for the type of
job where the accident occurred; and

(c) whether the Fertilizer Corpora­
tion Kamgar Union protested against 
such type of working and if so, the 
reaction thereto?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS

(SHRI H. N. BAHUGUNA) : (a) to
(c). The information is being collect­
ed and will be laid on the Table of
the House.

Complaints against companies run by 
Big Business Houses

2366. SHRI G. Y. KRISHNAN: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether any complaints of
malpractices have recently been re­

ceived by Government against some
companies run by big business 
houses;

(b) if so, what ere the names of
those companies and what are the 
allegations made against each of
them: and

■ ■(c) whether any action has been 
Uaken by Government against them
and if so, the details in thb regard?
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The Department of
Company Affairs is receiving com­
plaints of several nature against com­
panies including large Houses from
various sources. In the year 1977-73 
for which figures are available, 3550 
complaints were received, which in­
cluded allegations of fraud, misman­
agement, mis-appropriation of funds,
etc. etc. Every complaint is examin­
ed and appropriate action taken.

In view of the large number involv­
ed, it is not possible to give the details 
of names of companies and the allega­
tions made against them. If, however,
the Honourable Member wants infor­
mation in respect of any particular
companies run by Large Houses, the 
same can be furnished.

Advice given by Company Law 
Advisory Committee

2367. SHRI MUKHTIAR SINGH:
SHRI SHYAM SUNDAR 

GUPTA:
Will the Minister of LAW, JUS­

TICE AND COMPANY AFFAIRS be
pleased t0 state:

(a) whether Company Law Ad­
visory Committee has given any ad­
vice since it was constituted in 1976;

(b) nature of advice so far given; 
and

(c) what action has been taken by 
Government in pursuance thereof?

THE MINISTER OF EDUCATION- 
SOCIAL WELFARE AND CULTURE
(SHRI PRATAP CHANDRA CHUN- 
DER) : (a) Yes, Sir.

(b) and (c). The following three 
points were referred to the Advisory 
Committee for its advice at t h e  meet­
ing held on the 19th May, 1977:—

(1) Suggstion for prescribing the
period of preservation of
*■ •,-?er deed under the ComP#*”®* 
preservation, of DiSpWal Re­

cords) Rules, 1966; ,
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(2) Payment of interest on de­
ferred dividend; and

(3) Amendment of form of ad­
vertisement by companies inviting 
deposits so as to make it obligatory 
to disclose unabsorbe<j amount of 
depreciation.
On item (1), the Committee after a 

prolonged discussion made a recom­
mendation that the share transfer 
deeds be retained for a period of two 
to three years but the Committee de­
sired that the Government may exa­
mine whether the desired objective 
can be achieved by taking action 
under the rule making power of the 
Government or amendment of the Act 
would be necessary. Since the rule 
making power does not cover share 
transfer deed, it is proposed to amend 
the Companies Act after the Govern­
ment has taken decision on the recom­
mendations made by Sachar Commit­
tee in its Report which is presently 
under examination.

On item (2), after some discussion, 
it was found that the matter was one 
of academic interest since the scheme 
would cease to be operative from July,
1977. Therefore the Committee did not 
find it necessary to give any advice.

On item (3), the Committee autho­
rised two of its Members to suggest 
wliat liability should be included in 
the advertisement and for that pur­
pose what amendments were neces­
sary in the form of advertisement pre- 
scribea at present.

^ e  Companies (Acceptance of De­
posits) Rules, 1975 have been amended 
jjjMj are effective from 1st April, 1978. 
This amendment, inter alia, requires 
more and better disclosure.
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